
Government of Jammu and Kashm1r 
Department of law Jusllce and Parliamentary Affa1rs. 

Civ1l Secretariat Jammu/Snnagar. 

Notification 
r.J 

Srlnagar, the'-'May, 2019 

SRo9tG .- In exercise of the powers conferred by sub-section (1) of section 12 of the 

code of Criminal Procedure, Samvat, 1989, the Government hereby appoint Shn. 
Ghulam Nabi, Naib Tehsildar Mahu Mangit to be the Executive Mag1strate of the 111 

Class, who shall exercise all the powers of Executive Magistrate 111 Class withm the 

territorial jurisdiction of Nrbat Mahu Mang1t. 

By order of the Govern"'lent of Jammu and Kashm1r. 

NO:- LD(P)2007 /Ram ban 

Copy to the :-

Sd/-
(Achal Sethi) 

Secretary to Government, 
Department of Law, Justice & PA 

DatecalOS-2019 

1. Commissioner/ Secretary to the Govc nent, Revenue Oep~rtmenr 

2 O~~t~si onal Commissioner. Jammu. 
3. Registrar General, J&K . High Court. Jammu. 
4 Oeputy commi~ioner. RambJn 
S Additional Distract M~glstr~tc, Ram ban. ThiS IS In reference to your letter No. ADMR/714 dated 

15.05.2019 . 
6. General Manilgcr, Government Press. Jammu for publicatlo!" in the extra ordinary 1ssue of the 

Government Glltcttcc 
7. SRO section, Department of Law. Ju51lcl' ;md Parliamentary Alfaris. !W ~ 
8. Conccrnl!d fore ~ 

~rs--
.. (Khursheed Ahmed Bhat) 

Deputy Legal Remembrancer 

~partment of Law, Justice and PA 


